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f" IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAO

CONTEMPT PETITION NO.131/96

IN

ORIGINAL APPLICATION NO.1332/95

DATE _OF __ORDER _: 5-12-1996,

Betusen :=

1. Yellaboyana Pentaiah

2. Buraka Nageswera Rap

3. Madakam Seshagiri Raa

4, Ysllaboysna Rama Rao

5. Yaiiaboyana Narasimha Rao

6. Madakam Chinna Gopayya

7. Yenika Satyam

8. Madakam Bhima Raju

9, Madakam Muttaiah _

10.,Tellam Sestharamulu ' E:::5

11.,Tellam Gopal

12.Tellam Chittibabu

13.Kurss Ram Nurtby _
ese Applicents

And

1 . Sri P .Ramaiah, ‘
Govt., of India rep. by its
Secratary, Dept. of Atomic Energy,
New Dslhi, '

2, Mr.Bhargava,

The Chief Executive, Dept., of
Atomic Energy, Heavy Water Board,
Bombay.

3., T.5.Rao0, ‘
The Administrative Officer,
Manuguru =117, :

+ee Ra spondents

Counsel for the A pplicants : Shri Kfs.murthy

: . -
Counsel Por ths Respondents : Shri N.V.Ramana, %GSC Y
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CORAM: .
.2 -
THE HON'BLE SHRI R.RANGARAJAN mzmasn {R)

THE HON'BLE SHRI B8.5.JAI RARAH&?PUAR s MEMBER (J)
"\ [

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

- e - -

¥kh/n{ Shri K.S.Murthy, for the applicents. Shri V.Rajeshwar
Rao for Shri N.V.Ramana, standing counsel for Respandents. Thed
Contempt Petition has bean filed for not implementing the order

' . ) wls
in DA dt.17.11,95, Ths following direction has-bssn given in

the U.Ao e

"(1)The respondents may verify the facts
stated by the applicants in tne OA uwith
8 view to ascertain whether the applicants
would be sligible far émpLoyment against
the land losers quota ss per extant policy.

(2)The case/cases of eligible candidate(s)
will be consxdared for appn;ntmant in their
oun tima provided esch such candidate is
eligible in all respects for employment in
accordance with the extant instructiocns,

All the applicants in this 0.A., numbering 13 had issued a

laga} notice dt.10=-8=96, Thet legal notice was ragliad by
letter No,HWPM/Adm.0/CC/96/1095 dt,3-10-96. From the reply it
is seen that Sri Medakem Muttaiah (Applicent No.9) is over aged
end(i@i}aDOyana Pentaiah (Applicant No.1) has not properly indi-
cated his fathers name in the oriyinal record of Land Loosers
and in the case of Yeilaboyana Nerasimha Rso (Applicant No.5)

clarification has sought for in regard to proper adoption deeds.

In view of this thg?bpplicants are not considered Fdr.appointment.
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3 -.
A
As per the directions in the case of the othar applicantg it is

stated that their turn has not come.

2. In view of the reply dt.3=-10=-96 no contempt lies at this
atage/juncture. Howsver ve direct the respondents to inform the
applicants 1;and 9 in regard to their cases and glso inform theif
position of the other applicanté in thelragistration for appoint-

ment if they submit & representation in this connection,

de Qith the sbove obsgservation, the CP is closed. No order

as to costs.

(B.5.JAI PAR (R.RANGARAJAN)}
(3) : Membar (A)
|5
Dated: Sth December, 1996, = ]
|

Dictated in Open Court,:

avl/
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C.P.NC.131/96 in i0.A.N0.1332/95
. E i . . .Jl e . 4 .
Copy to: ¢ E

ﬁ -

1. 851 P.Ramssh, Secretary; Dapt.
- Govi, of Ihdia, New Delhi.

2. Mr.Bhargs.a; The Chiaf Executiva

Hea.y tater Board, Bombay.

Manuguru - 1171

C

5. One copy:to MriN. . Ramana, Addl.CGSC

-6, One copy ‘to Lihrery,CAT,Myderabad.
2 0L ~T : )

One duplicate Eopr“

3. T.5.Rao, The Administrative OfPicer,

A,

|

of Atpmic'ihaT@M3 "

L
:
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4. one capyfﬁo'mf%K}s.mUrthy, Adviogate, CAT,Hyd

.

.0

erabad,
[

CBT@HydeEapad; '
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;Dept{\of ﬂtomic-Ehergy,
N ‘:‘ ) -, - . !
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